22nd July, 2002
Notification N0.44/2002-Customs (N.T.)

Whereas the Central Government is of opinion that the incidence of duty and interest,
if any, paid on such duty on export of Iron Ore concentrate and pellets during the period on
and from March, 1992 to February, 1993, has not been passed on by M/s Kudremukh Iron
Ore Company Limited, Il Block, Koramangala, Bangalore to any other person;

Now, therefore, in exercise of the powers conferred by clause (f) of the first proviso to sub-
section (2) of section 27 of the Customs Act, 1962 (52 of 1962), the Central Government,
hereby specifies the said M/s Kudremukh Iron Ore Company Limited, 1l Block,
Koramangala, Bangalore - 560034, for the purposes of the said clause.
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